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Sir, will you allow me one minute? 
Members are making a hue and cry 
and violating the rule. But you do 
not hear members who are very 
peaceful and silent. This has hap-
pened in Gujarat also in the case of 
people who were agitating peacefully.

MR. SPEAKER: I have allowed
only Shri Jyotirmoy Bosu to make a 
statement under rule 377. Shri 
Jyotirmoy Bosu.

(Interruptions)

MR. SPEAKER: Nothing will go
on record.

All the motions cannot come Only 
one motion can come. I have allow-
ed one motion—of ‘Shri yjyotirmcy 
Bosu and Shri H. M. Patel. If all 
the 50 Members want to talk like 
-<hat, how can ihat go on?

The Parliament is sitting for three 
months. A number of opportunities 
will come up. We are going to dis-
cuss the President*? Address and the 
General Budget also.

All of you please sit down. I have 
allowed one.

Shri Jyotirmoy Bosu.

MATTER UNDER RULE 377 
13.20 Iirs.

E l e c t i o n  Co m m i s s i o n s  R e p o r t e d  d i c i -
SION STAGGERING POLLING DATES IN

O r i s s a

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I h ave  received
n um erous telegram s, in clu d in g  on e 
from two Members ot Parliam ent 
w h ich  read s as fo llow s :

“Election Commission’s arbitrary 
decision staggering poll dates from 
twenty-fourth instant to twenty- 
second, twenty-fourth and twenty- 
sixth takes voters by surprise and 
causes much inconvenience to voters 
and parties. Pretext of non-availa« 
'bility of teachers for poll work ex-
posed after teachers' press state*

ment offering their services. Tnis 
is designed for low polling wh.ch 
will help Congress. Decision so 
much anti-people. All parties in-
cluding Congress and CPI resented 
before Chief Electoral Officer. Soli-
cit raise issue in parliament."

I would like to draw the attention 
of the Law Minister and through h<m 
the Election Commissioner to this and 
request that this matter should be im-
mediately looked into and such steps 
should not be taken which will upset, 
annoy and displease the contesting 
political parties. I would like the 
hon. Minister to give an assurance to 
this effect on the floor of the Hou^e.

SHRI INDRAJIT GUPTA (AU- 
pore): The same telegram was receiv-
ed by me from Mr. Loknath Mishra. a 
Member of the other House. There 
seems to be a contradiction in it. He 
says that this is meant to help the 
Congress; but at the same time he 
also says that the Congress itself has 
protested.

MR. SPEAKER: Mr. II. If. P^sl
He is not here.

We now adjourn for Lunch. The 
How** stands adjourned till 2.30 p.m.
13.24 hrs.

The Lok Sabha adjourned for lunch 
till thirty minutes past Fourteen of 
the Clock.

The Lok Sabha reassembled after 
Lunch at thirty-six minutes past 

fourteen of the clock

14.36 hrs.
[M r. . Dcputv -S p ea k er— in the

Chair]

NATIONAL COOPERATIVE DEVE-
LOPMENT CORPORATION (SE-

COND AMENDMENT) BILL

MR. DEPUTY-SPEAKER: The House 
will now take up the National Coope-
rative Development Corporation (Se-
cond Amendment) Bill.
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attack on their fundamental rights.
MR. DEFUTY-SPEAKER: How does 

it come here? This is a subject which 
falls within the State. There is a 
State Government.

SHRI KRISHNA CHANDRA HAL- 
DER: I have sent notice under Rule 
377. I have sent copies of the tele-
gram.

MR. DEPUTY-SPEAKER; Order 
please. Now the House will take up 
National Cooperative Development 
Corporation (Second Amendment) 
Bill.

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE): Sir, 
I beg to move:*

“That the Bill further to amend 
the National Cooperative Develop-
ment Corporation Act, 1962, be taken 
into consideration.”

The Bill seeks to amend the National 
Cooperative Develqpment Corporation 
Act, 1962. As hon. Members are 
aware, the National Cooperative Deve-
lopment Corporation came into being 
in 1963 by a Statute ot the Parliament. 
It is a successor organisation to the 
National Cooperative Development and 
Warehousing Board which was establi-
shed in 1956 in pursuance of the re-
commendations of the All India Rural 
Credit Survey Committee. The prin-

cipal respons bility of thts Corporation 
la to promote planned development of 
marketing processing storage of agri-
cultural produce and distribution ot

106th Report on the National Coopera-
tive Development Corporation made 
certain observations on the function-
ing of this Corporation and suggested 
that the Government may have a 
detailed expert study made of the 
working of this Corporation and ‘come 
to a decision on the necessity for the 
continuance of the National Coopera-
tive Development Corporation’. In 
pursuance of this tjhe Government 
appointed an Expert Committee under 
the Chairmanship of Shri B. Venkat- 
appiah. The Committee made a de-
tailed review of the functioning ot the 
Corporation and came to the conclu-
sion that the NCDC should not only 
be continued but should be adequately 
Strengthened. Referring to the per-
formance of the Corporation the Com-
mittee observed;

“The striking progress recorded by 
various cooperative programmes, the 
planning and promotion of which is 
the responsibility of the NCDC, un-
der its charter, does credit to the 
NCDC.’

As for the need for continuance of 
the NCDC, the Committee observed.
I quote.

“If the main object which under-
lay the establishment of the NCDC 
was important when that institution 
was conceived, it is even more im-
portant today when agricultural 
growth is much larger in dimension 
and much more diversified in com-
position. In our view, then the 

NCDC should remain; but it must do 
so as an effective promoter, innova-
tor; coordinator and, to the extent 
necessary, financier. The Corpora-
tion has to function in conjunction 
with and through the State Govern-
ments whe ar* responsible for the 
implementation oi various coopera-
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tive programmes. The aim of the
NCDC should be to help State Gov-
ernments to initiate arid implement
programmes of cooperative develop-
ment in the States. There is noth-
ing in this that can be regarded as
an encroachment 111 the activities v* 
the State Governments nor does the
NCDC unnecessarily duplicate the
functions of the Union Department
ef Cooperation. Wh»'!e the Depart-
ment is responsible Dor enunciation
of policies in relation to the Corpo-

ration and its activities, the scope of
the Corporation's responsibility rela-
tes to the formulation, execution and
financing of programmes.

Further, the NCDC should be a
representative body at the national
level; it has to be so reconstituted
as to provide a forum for coopera-
tive and other non -ofticial leadership

on the one hand and on the other,
for the Central Government, the
State Governments and the relevant

public sector organisations, both
financial and commercial In such
a forum can be discussed the broad
policies concerning the planning,
initiating, developing and financing
of a nation-wide iQOoperatve pro-
gramme for market* n t?, processing,
storage and other allied activity*
Thus conceived, tha role of the NCDC
cannot be construed as nrejurtictally

affecting the prospects of de-offlcie«
lization of the cooperative move-
ment” .

The other major recommendations
of the Committee are:—

(a) The Corporation ishould pay
special attention to evoking
suitable economic programmes
for assisting tribals small
farmers and other weaker
sections of tb<» rural commu-
nity, as also for relatively
backward areas of the country.

. (b) The activities of the Corpora* 
tion should bs speriPcally ex-

tended to cover diary, fishery,
poultry and minor forest pro-
duce, lor benefiting primarily

the tribal population and
other weaker setions.

(c) The constitution of the Corpo-
ration shoul-i be broad-based
so that it becomes a more re-
presentative and expert body.

(d) The corpora*hw should have
adequate funds to match its
new responsibilities.

The Government have accepted the
recommendations .?£ the Committee
that the NCDC shouid not only conti-
nue, but it should be strengthened
both financially and organizationally.
The basic principles underlying the
recommendations of <n̂  Committee are
sought to be incorporator* in this Bill.
The salient features of the Bill are.—-

(a) The activities of the Corpora-
tion are propped to be exten-
ded to cover dairy, poultry,
fishery, and minor forest pro-
duce (Clause 8 of the Bill,
read with sub-clause (iv) of

Clause 3 of the Bill).
(b) The constitution of the NCDC

is proposed to be more broad- 
based. The General Council
of the Corporation will con-

sist of 51 members. Represen-
tation will ba given to the

Central Government, the State
Governments, the National
Federations. State Federations
and Central financing and 
other institutions (Clause 4 
of the BUI).

Tc) Tkte Board of Management will
consist of 12 members, in
which representation will be
given to Central Government,
National Federations State
Federations, State Govern-
ments, the Reserve Bank and
experts In agricultural coope-
rative development (Clause ® 
of the Bill),

(d) At present, NCDC can borrow
only from the Central Gov-
ernment. Provision is being
made for providing access ta
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NCDC to borrow funds from 
the open market and financing 
institutions (Clause 11 of 
the Bill).

As I explained, the primary objective 
of the Bill is to strengthen the rural 
infrastructure for economic activities 
in the agricultural sector through co-
operatives, with accent on helping the 
weaker sections and backward areas. 
This is a simple and non-controversial 
Bill whose main Aim is rural develop-
ment through cooperatives I, there-
fore, hope, Sir, that all sections of the 
House will support this BilL

I have also moveJ separately some 
technical amendments because the 
Bill, as it was contemplated was mov-
ed in 1973 but, since we are now in 
1974, some technical and consequential 

amendments necessary have been in-
troduced.

MR. DEPUTY-SPF AKER • Motion
moved:

“That the Bill further to amend 
the National Cooperative Develop-
ment Corporation Act, 1962, be taken 
into consideration.'*

Shri Bhattacharya.

SHRI a  P. BHATACHARYYA (Ulu- 
beria): Sir, as the Bill is according to 
the suggestions of the Expert Commit-
tee, accordingly, amendments have 
been brought forward. I support those 
amendments.

1 must, however, & ay that the coope-
rative, in general in our country, has 
not really benefited the poor. But, it 
has benefited the richer sections only. 
Even the rich persons taking money 
from the cooperatives are .becoming 
mahajans in the villages and they are 
exploiting the poor people. This is 
the general characteristic in West 
Bengal. We have got experience here; 
so, we can say that in many places* it 
is the richer section who Is getting 
the profits out of the cooperatives and

not the poorer sections of the people. 
Though the Expert Committee has 
stated that the NCDC has done a good 
job in its development, it is not so in 
practice I am sure that in our coun-
try the cooperatives can help the peo-
ple better and the cooperatives can be 
developed faster. It would be much 
better if more capital had been invest-
ed in this so that the country is really 
benefited out of this. I can give you 
one example. Take the case, of jute. 
NCDC can procure jute but that has 
not been done at all. The peasants 
are cheated; they are compelled t \ sell 
the jute at a lower price and the r ull- 
owners sell jute at a higher price and 
their agents only make profits. This 
is the case not only in West Bengal, 
but in Bihar and UP as well and the 
jute-growers are being cheated in this 
manner and the National Co-operative 
Development Corporation could not 
help in this matter. We know how 
much of bungling is there in West 
Bengal Money is sanot<oned but it is 
not passed on and it is delaved with 
the result that the really needy peo-
ple are not benefited. In spite of this, 
I support these amendments, and in 
fact, I could submit that more can be 
done.

Isotopes are now used for preser-
vation of foodstuffs, and already the 
Bhabha Atomic Research Centre has 
shown that wheat and potato can be 
preserved by using isotopes. The 
Health Minister has given sanction for 
this I would suggest that this method 
should be utilised so that the poor 
peasants can preserve their food pro* 
ducts and the National Cooperative 
Development Corporation can help 
them to preserve the food product by 
teaching them how to do it This is 
one suggestion that I would like to 
place before the hon. Minister for his 
consideration.

Isotopes may also be utilised for 
preservation of fish. That also has 
been successfully tried in the Bhabha 
Atomic Research Centro. The Health 
M»mstry however has not yet given
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permission to use this method, though 
jit has been successfully done. The 
hon. Minister should know that our 

marine fish production can be increas-
ed a thousand times more if only we 
can catch fish in the sea in the marine 
area and preserve them by using iso-
topes,

MR. DEPUTY-SPEAKER: On a co-
operative basis?

SHRI S. P. BHATTACHARYYA: Co 
operatives can help.

MR. DEPUTY-SPEAKER: If he says 
that this should be done on a co-opera* 
tive basis, then that will arise.

SHRI. S. P. BHATTACHARYYA 
Even catching fish on a co-operative 
basis can be done. It is done through 
cooperatives in some areas and we 
have got the exports.

MR. DEPUTY-SPEAKER: 1 am only 
pointing out the question of relevancy.

SHRI S. P. BHATTACHARYYA. It 
is done through co-operatives in some 
areas. The cooperative organisation 
can keep the machinery for pie serving 
the fish and the fisherman can sell 
their fish to the Centre, and thus the 
cooperatives can help in this matter 
and thereby the fish production could 
also be increased. But that does not 
appear to be within the imagination of 
our Ministers even now. I had been 
is Cochin recently and I found that 
our fishermen could catch fish only up 
to 12 k.m. The Soviets and the Tali- 
wan fishermen can catch fish in the 
def|p seas, but we do not, since the 
fish that our fishermen catch become 

rotten since they have to come back 
soon. If we can preserve the fish 
caught on the seas then our fish catch 
can bfi increased very much—

MR. PEPUTY-SPEAKER: Provided 
it is a done on a cooperative basis. 
Then it has relevancy to this dis-
cussion.

S. P, BHATTACHARYYA: 
The co-operatives may keep the ma-
chinery for preservation aid the fish-

ermen can utilise it. In the Bill it-
self, the preservation of fish has been 
suggested as one of the functions. I 
hope you understand it. Perhaps you 
have not gone through the provisions 
of the Bill.

MR. DEPUTY-SPEAKER: I under-
stand it. I have gone through the 
provisions. The only proposal is that 
the National Co-operative Development 
Corporation is___

SHRI S. P. BHATTACHARYYA: In 
the Bill, it has been provided:

“ for clause (d) the following clau-
ses shall be inserted, namely:—
(do) ‘foodstuffs* include—

(vi) meat, whether fresh, fro  
zen dried or preserved;” .

In fact, this was suggested by the 
expert committee.

MR. DEPUTY-SPEAKER: To the 
extent that co-operatives function to 
preserve fish. But it does not go be-
yond 12 miles of our territorial wat-
ers That is too big.

SHRI S. P. BHATTACHARYYA: 
Why not even in the territorial waters! 
The Soviet ships and Taiwanese ships 
can come there, but we cannot go 
We can go deeper into the Arabian 
Sea and the Bay of Bengal. Now we 
are incapaible of doing so; we are con-
fined to the territorial waters.

MR. DEPUTY-SPEAKER: I am 
only pointing out that we are discus-
sing co-operation and not fisheries as 
such.

SHRI S. P. BHATTACHARYYA: 
You are attacking at the wrong point. 
You must understand that we lean 
catch more fish if we go deeper into 
the sea. If we can utilise isotopes to 
preserve fish, our fishermen can go 
deeper into the sea and catch more 
fish. That is the point I am making, 
That is not a thing that can be object-
ed to. Please do not object to that.
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MR. DEPUTY -SPEAKER; I am not 
objecting; I am only pointing out the 
selevancy of the discussion

SHRI S. P. BHATTACHARYYA : 
Other countries go deeper into the 
seas. Because scientifically we are 
backward, we cannot do so. Our fish 
catch can Be increased much more if 
we can fish in the deeper seas. So 1 
suggest to the Minister that this 
should be considered. If we do so, 
it will really help augment our food 
production. We can have more fish 
manure. We can have other marine 
products. We can also export these 
products. So if this is done, it will 
really be helpful. The Minister 
should think on these lines.
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SHRI ANNASAHEB P. SHINDE: 
You should have read the Bill more 
carefully.

*ft *rW h . sft sf|t,
1 1
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m x  VX fartfffi STOn |, «n?T ifO T  
f%?TPT T O  I  fiT55r it STo ffo 
*T̂ TC & ^  t* tfW 3TT STT̂ T
r̂VwTT % %qr*Tn tft |, ?ft*n 3?> 

v t  ^  « w * n  ^  % *§t | si)
sft*T f w R f  % ^  ^ sfafafa I
SP*^f*rf5*Triftt jfTnq far^ f^t 
♦Hr srcft |, ^rtanr^fe* *r w t  
gim : s t r t  srr |, %
«fWf v t ’Tt van ftsr^tTO t ^  % f^r 
*rt **rw r srrf^ cnfa? ?ts 
% far*rrc> ¥t *£,* <rc;r> ̂ 't x t  sr*ft 
fst^r sfur * #  *nr $ # s t o t s t  
iz x & z  % ?rM  ^  f t  *rrc 5 *  fa*r 
«rre ^  t o !  «tt «t>t ciTfa? ^  
itVt * to t  t o  fa*R %ft* ŝ naft 
STCf % O T  5FT TOST 3W  5T5TT-
mfkTTtxr §t *r% t o s t  ft t o s t  *ri*r 
f§w r *t *r% \ m  ^fr % *pt3i* t  m t 
% j ®  f r o *  ^tW r 1

^r wiff % *rr«r *r£ fas^r*? 2 far>j

«rrr ^  % s f s t  *rf*rf*nrt
qft $B  ii^T TST% % *TtT R̂TKT
Ir ^TKT T O  sp^ ir HfTW ^rr ti\x 

q»T TT 3>F ^ ^ W R T ft  %*t 
v t 1 vhx iT̂ fv 4?rr ^
ft*ft f̂̂ fTPCt %
®f>Rn it qfVapgf5T ^  I

(<n?fr) • ^rn?sra 
*r^t^ % *n*rita %5^ w sr  **r f^r 
% f%rr #
f ^ T n  <FTn f ir^cTT g

^ r  I  f% ^  %^R

1w«5r (a b ) (da) (d b ) (d c) (dd ) 
t o r f r n t  1 tTOTT^T&rr f  w ^ t t

^ tt ?
’s r r ^  1 1 19 7 3  %

«rnr % **ftsre fwrr, «ptt 3%  
*fto % ^Tijsr ̂ Ffr sp>t m *4t ^  
snrsTnr eft w r ^  fpprar ?=rwr | ? 
z^(froafto) (fto?froj^rr « w  

mm ̂ 53%q- fn r̂ ^t ?rtfrsr?f 
w t t | ^  t t ^ t  1 ^  w  

| f̂ r̂ r t o  #  ̂  f^ r  o t t  t o  | ? 
w  f lr o m  ?n^ft t o t  ^ c tt  | fa? 
%m ^  m  ?r?fisr?T for ^  t| | 
trm ftnr ^ff^r fsfjqr r̂r ^  ?r>r 
^ r r w  Ir T5 j t f  ^tit ^  1

sre ?rrcr tt s rm f^  ^ f^nfrn ’ ^ m 
mq- ’srw  T^rr •

“There shall be a Chairman and a 
Vice-Chairman of the Corporation 
who shall be chosen from among 
the members In such manner as may 
be prescribed”

«rr f i  > T ^ n  ^ frsp ffk r  srV  

^  ?rm  ’ c ^x km  m v
2r f^ 5fr̂ r̂ k n x fa
fV? ?rhftqzvTT| 1 1

«FT «T^? t%crH1 5«n ? 7 4 ^ c t?  

^0 ^rrppt^rc^iT % % ^§rt ^ 1 v\x «nT
rT^c f r o  fr o  Jffto WT W n T  ^ 1̂ *  | ,  

?^T ?ns ̂ TT O T  TTcTT ^ ̂  fa?
Trap f r r r f^  | «rV

%m 1  % ^*r ir *r ^  i *rnr ^

sfT̂ r far ^ T  <P, <Tf*T 28 fTWRt «T 

^Tf, sn ^ ft ^ f l  I ^  ^  ^fTOT

O T f ?̂ r  spfr rft 1

^r t o  fa>T crsp t o r
f3w % 15 m^nft ^Nt r̂tqir
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t  ^  Wf w  q'Wir «rr i
sftTtfTT m  ^  T| t  I 'TfsS’FT

I, ^ tt

f^jrfT9r | «Tf35PP 
*At ffor «rfs?r  ̂w rrazff 
% *F*Tf m  s t  sft :

<lThe organisation of societies 
sterns to have proceeded on the 
basis of what the Reserve Bank has 
aptly characterised as a ‘target 
approach’ to the whole movement. 
This has resulted in accelerated 
organisation of a number of co-
operative ' societies without ade-
quate investigation about their 
viability. In consequence, a num- 
bci of societies set up in various 
sectors are either moribund or are 
not functioning affectively. As 
examples may be cited, the market-
ing sector where 25 per cent of the 
societies are doing no business, or 
the processing sector, where capa-
city installed has not been gain-

fully utilised in several fields like 
paddy processing, cotton ginning 
etc. The same problems of gainful 
utilisation is faced by cooperative 
godowns also.”

Then is says:
“Vested interests have secured a 

hold on a number of societies, which 
they are turning to their advantage, 
ft is essential that all the maladies 
should be diagnosed and effective 
legislative and administrative sanc-
tions applied against them in the 
interests of sound and healthy 
growth of the movement.”

It adds:

“The Committee also consider it 
important that steps should be taken 
to ‘de-offucialfefc’ the cooperative 
movement which is essentially a 
voluntary activity.”

far »ttr t  1 Star *rar t  i tpr
tfro « r a  m fo iw H

«Trf*OTW f t  >raT t  I 

#  <wr *>fT «IT WFT fto r

TO :—
‘The Committee also consider it 

important that steps should be 
taken to ‘de-officialise’ the coopera-
tive movement, which is essentially 
a voluntary activity. There is at 
present a full-fledged Department 
of Cooperation under Government, 
apart from another official organisa-
tion like National Cooperative 

Development Corporation. The pro-
liferation of official agencies is not 
in the Committee’s opinion condu-
cive to the ‘de-officialisation’ of the 
cooperative movement. Many of the 
functions of the Central Warehous-
ing Corporation, State Warehousing 
Corporations and the National Co-
operative Development Corporation 
are common, e.g., setting up of 
godowns, cold storages, purchase, 
sale, storage and distribution of 
agricultural produce, seeds, ferti-
lisers etc. There are also Primary 
Credit Societies, Central Coopera-
tive Banks etc. some of which seem 
to be working at cross purpose. It 
is in this context that the Com-
mittee have suggested a reconsidera-
tion' of the need for an organisation 
like the National Cooperative De-
velopment Corporation, which, as an 
institution, has not to any consider-
able extent succeeded in securing 
the objectives for which it was set 
up.”
What is the purpose of it? Whether 

these reports are ever discussed on 
the floor of the House or not, or it is 
that you take some reports which are 
favourable to the Government into 
consideration and say, it is all right.

This is the Beport of the Expert 
Committee on the National Coopera-
tive Development C6rporation. The 
question is: Should Central assistance 
be routed through the N.C.D.C.? It 
says:

“The existing procedure leaves no 
discretion to the N.C.D.C. to alter 
the amounts of such assistance or 
vary the pattern of assistance or



35 T NCDC (Second Amdt.) FEBRUARY 19, 1974 NCDC (Second 252
Bill Amdt.) Bill

|#fir tjsr w  w f ]
determine the individual program-
mes to which this assistance should 
flow. In this situation, the N.C.D.C.'s 
role is more in the nature ot a pay 
office of the Central Government 
for disbursement of central assis-
tance to State Government than 
that of an agency lor financing pro-
grammes sponsored and promoted 
by it.”

This is the work of the N CJD.C.

TOft & sftr ITf | I 5TTWT
w r  f*r$ Trvn^r f  i
^  ify iprfvT |irr 1 1 ^

fnftf ^ 1 frnr Tfr
t  1

Then it says:
“The N.C.D.C, is merely a 

channel for disbursing certam Cen-
tral assistance to the State Govern-
ments which are entitled to such 
assistance on the basis of a pre-
determined formula. In these 
circumstances, there is no advant-
age in routing Central assistance for 
State plan schemes through the 
NC.D.C...........

MR. DEPUTY-SPEAKER: Why 
don’t you make your point? You go 
on reading.

SHRI M. C DAGA: This is the 
Report on the National Cooperative 
Development Corporation. It says 
that the money is not disbursed pro-
perly. There is an uneven disbursal 
of money.

MR. DEPUTY-SPEAKER: You make 
your point without giving long quota-
tions.

SHRI M. C. DAGA: This is men-
tioned in the Report.

MR. JDEPUTY-SPEAKER: Then, 
you make a suggestion that the Minis-
t e r  should re-read the Report.

SHRI M. C. DAGA: It says:

“The Committee would like Gov-
ernment to remit the foregoing 
consideration for detailed expert 
study and come to a decision on the 
necessity for the continuance of the 
National Cooperative Development 
Corporation *»

This is the point which was referred 
to the Expert Committee and they 
have given the Report. ^  ^  %

srro ^  srrst
t  1 #  m  §  armr £ f r  w  
*PT 3fT | ^  forffT
| ? 1 9 6 8  $ t o r r  «tt « fk  sre 
feT T  % 7 srnr ^  ir *srf spt 
sr^RT |  ? w r srrr ^rr?rr

t  ?

Then vou hold a meeting of the 
General Council consisting of 51 
members. Now you have said that 
you can call as many meetings as you 
like If you consider the expenditure 
involved, it will run to thousands and 
thousands of rupees

<*7T q r w  WT | ?
%  «mfr I  I w r 5ETTT 

3r tt  TOT |  far % r̂r

f e f t  v fe p R  Tn^ifar

3r s t f  w r  f

“The Committee find that the 
progress of cooperative movement 
in the country has been very un-
even. The movement has yet to 
strike firm roots in places like 
Rajasthan, Bihar and Orissa which 
are comparatively less developed 
in this regard than areas like 
Maharashtra, Gujarat and Punjab/’



? W h r  *  f m  xft fur t  ? #
I  $  <q$r <ft i ftspw  wsiwRnr 
i t  %■* vi « f

| i fW n[*r
v iT fttm | ;rv r p ttT t^ tirw ?n lt|  i 
«* % <sw*t far finm  | 1  #*r ift 
^ < 5 ^ 1  :—

"During the year ended upto 1973,
1.970 cooperative societies in 55 

. dfatricts were extended short term 
financo to the tune of Ra. 9 crorea.”

:3=W» >R% % Î T «ft *
m  ? e R r  * » t  in fr o r  t o t t  w t  

?t 3ft T O  | ^  * R k  f t  3ntr*VT ?
«i$ wrcr f t w  f  *i f̂ *nf 11

MB DEPUTY-SPEAKER; Let the
Minister answer. You have made the 
point.

4M3 JMSAc. (Second MAGHA SO,
$H1

SIIRI M. C. DAGA: I will finish, Sir. 
I have submitted some amendments. I 
want to sny one or two words more. 
Now who can become President or 
Vice President? Only those people 
who hrvc knowledge about it should 
bcccmc President or Vice President. 
That is why, I have suggested inclu-
sion of the following after ‘Vice Presi-
dent* in Clause 4:

"having special knowledge or, or 
practice* experience in agricultural 
cooperative development”

Only such person should be nominat-
ed as President or Vice president.

ftepwFCq f f i fa q f  i f r o  
3 ^ ?  s t M v t f  m i*  trn̂ rrf f w  
$t $*rr 5T®f man 1 ^  %

ft  i w rt §*rr t̂cTT | <ft w  
<m*T fw r  t  *

8151 L.S.—9.

1#S6 (SAKA) K.CD.C. Second W
Admt.) BUI

i f fa *  Hm # W  ( « t e )  : 
flnft xi m m  % «ft y * * *  i^rr

4Ril ^  f ,  Jw ^  n #
| | | fa  51 Start
s r o r f i  # flmktif f f a v w f t  
fs m i
W  tfsftlR OT n̂PRT VTftT $ I

*ftr

^ P T ft  fatnw f?nw %  
y pfo WW faRTR P̂TRT 
% f̂fRRTT
«Pt̂ r % fcpj fafar ^ r .tr  
<TOTC TO[ Ĥ fTRT ¥tr, 
JfJp TOFT ‘TTSR
sfnr^Fff qnc tft fftr  j
fa w  % ^ rterrr if m -  
STRfaf 3R% fwtr
f e w  FT % *lf <TJffPw
sp rrct stemfr ^  *t f &t  
*ffar 3FT ^TRT % m & r  
s R T f f f f t r  f w r  ^  

n̂̂ TT f t
■fl w r  | i

n̂TTT | fa  5w»fhr ?nf t o t  
apT% ^  f%tr ^  fpRTR; % ^T
frora* 'sftr srair faqft r̂r ^fr 1 1 ^ fa ’T 

| fa T O % f^ « F n r f  
% ?rnT % ?TFTT ̂ TT |
5 ® -sn̂ T̂ F sftor ?̂rr r̂rtr w rr
5rr^ n %f, ^ f a ^ r t ^ w H f v t f ®  

m  t  11

^rr^vr % xrsn?TH fa^R*
n^r-mr^rwK ^  ^rftsr %  *mr

it ^  ^  ^
^  v r ^ f ^ r r w  i « n ^ f ^ r



J - : ) ' - ./ y $ m  ■■'*'-■

■ ■JgttL.T- ■UmiJ.:'iJi)̂ it U ;:? ■»CTtti." fft T*/*. ^iSL^VH "!'.Wli ( ilfi\ 5Uf W  wlqWW ^\i \̂ I|

"iakik'- iJti':.'itti<X,''*X'• ' ■•'•••*•- rlh-'i ftp Ji, ■>»'^f WnT ^h; Wnff hRu v \ «Wb
; « « r i r «  « f  * * * * * * *  <t trf t

■iiyfct■1 fill
P m l l  rf^TlO WrHf *f>

' p r ^ # W # W V "  ■

.-frv #* %'^wff %

f*ns aft *rt, f t  I
f t  H f  4 M H T  I ' i

srcfifT fffitffarr vnnnv 

ifte % *r£ *r ŝrr

i $  f  ? $ t  *ft# Sfcrt arc s r  s m  

t s f r r # ? r f  

*K TOfa apt% !  fa  3*1 far 

fWW’ Tt f a r  f*r?r%

srt ^  I » *n a r sr^*r t  * r f ^ r f * r o f  

*T<m sprit % f?rar ^ ^ r fr  srfafa

j ®  *rr«r ^  ~mm vft s it i f t  i

troff % ^TT $  WWT t  fa

%  f t r f r o r ,  art sffrrt, ^  sp-fr

f  fa  srf'pnfr *rfrrf?nrr sfk r̂r«r faro 

# f f  % ^x x m t o  *t srro f^rra

* r t  f i n r r f  f e r r  1 1  *f>r 3>^rr |  f a  

m x  s r fa f r q t  $m *x t f t , <ft 

• m m *  spr « m r  f ^ r  ?r f?r»rfcft 1

n t l  1 WfatW % *>>^0 %

ift^ % fw tT * ra r  | ,.ot w  iftf fp T ?

« t f f  T|OT i - i  i f  I jW ; ■
/ ■ ; A * i? 'y

97 I P r  f f  WKT f , WtW W: n fR

WOTt I W t l h r  * %  W  a ll, f  
■̂ U-W i m  w l i f f w l f f ,f  tW^%Wr*.'
'MW '*iM<̂4Xw>''‘' JK' "-mimiXim.' ' -*-̂ "1' *̂.ti«-v:' jfcA’.tta.-w  W m E  IT w fT  nfr fW t f ,  fir

*fhc ^ P T f t  ^ M n r r  ^ f f  Irfe t %  %  
w t  < % .̂ci f , ?ft «rT^ft 'nft r̂nsfr
t  i JNflf ^  fetj #  fu n  ^
^  1 1 fawn n w ^  ^
* '^ W t  « W r t  ^

I t

w w rr w  faiiw % i^-apwrtfr w  
shstt ^  * t  x#  t  w k  ^ r  * r  vrfcn  ̂
«rm  ^ t , %fa?r 
50rW?nft % m i  ^r ^ r  1

?rv *ur 'HM^ tTqp sqfaar 
% ?rm r̂ ^rMr *m  *px

i\o ^ o  i\0 %rk tit* Ho ^ r o
% 5% %• r̂?rr 1 1 ?rf¥?r%

*tt^’ w®pt w tf fa w fr i]  tit w  ?r r̂ 
w vft 1 1  t o h r  *57 

«ft ’srhr ^Tf^tr 1

^ r f t  % y r f a it o l
*ftx  ffrspfr ^ t  ift f  f w m  ^  |?TT 1 1 

TT̂ PT ?f^T TFT̂ T WTcT
| ,  %fa^r w i*xf qw?r T^r 1 1

t  ^ ? r r  % fa  f̂ f1̂  % fro^r
«rhr ^  1 ^  w  5rr?r t o  

5FT?rr f  fa  ?r^FRt 5 s rM m  ?ftt f^ T ? r 
^ rr ^ T ffc r , i f t t  ^ f f  ^ • » T f i W
f̂pc tV f f  f , %fa*r ^ft w N ’ ^^rr ^rr wx 

f i  |, % «r| fa r  f a v w w  1

^ ^ r f t t w « P T  T O f T f i

%sfir ( c fa )  : w w r i r
w $m , Tnsjftar t o r e  t o i r
wfW p w ? ^  ^  ihffiwir fa% m  x§ $
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T lV r if  9 # T W r | i  ifftsr f  fa to r
i w  % ({«  £  Air *iffrat #

tor ^rfqnjt*^* «rr 

fv  r*r«r *<r ^  wW  Vi w fr # w r n r f
?mr v ^ n *  t r *  r $ t&mix f̂r v«*-

*?*£ ijh; f?r *r*?r 5‘ v$  *q?r

f  *** «WpWir v o t  
t  t r  WWf tt^mr *,* n f^ fK ^ i^ n lf
v w r v  f a s  t i w » *
^ « * * t  ^  fp r r f t
* ftr fin it  w t  * f , % <f % v r  v t f

fSVTCT ?Tft t  f f t r  OTT#t »  t i t  tit$
f *r|t | yfnrtf% %***t % tffatft??

«rt q t i  f t  f  i * *  crv tottt 
WfVrcttf*Tfcrjft*T «jpft STTf % ffaTSTq*
?rft * M t , *r*r *rv It vtft *M?*r?rr 
?rft fn W V » fffta  vfeft v t v f  s v t t  %
tfcftSR titT 3TT%$,
^  vt tftf m«r fRft <Tf̂ ?rr % \ %tit fay
* ^  *fvr^t w firfvr % sntftv tit v ft

% i

* f ?  *r?vrflr s f a f a n  % ?rm r̂ 3ft
i t i t*  t t t o  ’r f fc, # TTtf^fj ?rk «nr 
S?T *TT«T % f̂ rcr st *r£ f  I fTT̂ TT spr 
snr  ̂ TiTift ^Tf^r far y*f f̂fr 3r*fr*

«rf S i ? *r % *rarm f  ̂  ? ^ m  r  f
%?rr ^rf^rr i *r̂ > *r?rta?T tt™  ?rr*r 

%  fa*r«ft tit tf?vrct irfafaqr ar̂ t t ,
s?r % farer̂  iifta  ?ft,r !  i t t  *r 3ft tim
TrnfjR- |tt # ?nr ?̂x srr% 11

s*r v f j*t % <fffr r̂wrsr r̂ ttjtt ^rf?iT 
fsr*r h W  tit ’ttptst art i ^rrrrr
f3R- 5!tjft % f^cf % f (̂T r̂r̂ ?r ar̂ T?ft 

s*jrm ^ w*rn5T «rm *rrf?vr\

«ft * *  fcr f«n (?Tfn:R ijsr)
•srtrmr̂  *fftor, ^  » f t w  tt^ 0 *ft® 
tit* tit9 w  1 3ft fftfhw r̂ ^tt mq; | 
f  w h t  w w  TOrr jf i * *r ^  v f
«rcf f̂V <rn*ftw^ f f  f  f y r lw r in lh r ,

ftr vNrPf^r^ vt w  ?̂ r Vi sr*rw 
^  vtir f  ifK  jw  iNw f Kwft tit  W T
1 1  f* r m  f^r^nrw |  IV  VZ*
w w r w  «ftr lw  f
3jct% % f ^  tim r& few  \ * r ft e t it t it f

v x  fwr t  titt  frrere qr^fgt i 

^ fvvf^r<rpqft%
fv  r r  ^ ^

t r ^ w ^ r t  #^rt
% art^?lf?r^ t5r# irvT X |riifK  f f t -  
^ r t^ t^ w rr^  #  r o ft i ir y r  T^t f ,
*n»«rr Tm̂ r *t<TT *fTi ^mrwrOT wn Tfi
I  I’STNWfftftTO ^ f̂t m  %

#>WPT % $% t, «?r ^
^Tftf?rtT<r^ * §  w f i : tit*px § * m
% ST#5T « r  11  * * ^  f  ̂  p

encf Ir ^ tt i y®  sjffrrf
t .f^ h r ftr f lt f ftP t fc P w r r  t̂t 
| ? r » R f * r ^ r % « r » r ,g %  *r*w, ^ r  n w t-
^ r r  v t  sr?r s  ?ft i

fR-«rfsnrf^^|t ^ t  11 %?r«r 
^T^rTft^FfJTTlf^f^ft % %FR
% r̂irr«rr ftr^nrrw  irvwjfowr mt^rr
<tt ^ 5^ ftnr ?rV f
«r? *rftt ^rprr f  far «r<rr vv  ^ r t
srsncTife w*rr5f5rr? tit strt | ?r> m
t o r  ^ r  v i  5tr§ v t n T ^ f e r  
# ?  ft« r r  i f  3TR?ft^ *rsft sfr *? ^
f r  s r f o r  f v frr^i o t w f  % 
jrnnRjfr vt f̂r sr̂ rr | ^ t  srarr vt v*r

n w m  wk k  ?ft f * r  i t  % <{ 
^ P ftT tr  J J T T j M t  I

t o t  % #rw t  ^  ftr?r vr
wvfa  v êrr j  i
SHRI ANANTRAO P/iTIL: (Khed)‘

Mr, Depuay-Speaker, Sir, I rise to
support this BUI, This is a small
measure which seeks to amend the
N C.D.C. Act of 1962. The objective
is to broad*base the activities and the
constitution Of the NCDC and to
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iSihti Anan* Mae Patii) 
diversify th& sdurce of ianda in the 
t i m  ft* Ufa* x*etftim«ii6titUm0 of tlam 
Committee.

In pursuance of the observations by 
the Public Accounts Committee Gov-
ernment bad appointed an expert 
Committee to examine the working 
and the policies and programmes of 
the N.C.D.C. The wain objective of 
the Act was tp plan promote and 
finance the programmes of collecting 
processing and marketing of the 
agricultural produce and other com* 
modities. But, these are not found 
sufficient because this does not help 
the weaker sections of the society as 
well as the tribal people. So, the 
Committee thought and found it 
necessary to broad-base the activities 
of the NCDC. They have recommend-
ed to include, in the activities the 
poultry, fishery, dairy as well as co-
llection of forest produce and pro-
cessing and marketing the same. This 
is a very welcome feature of the re-
commendation. But, in our country, 
as my friends from Rajasthan have 
observed, the cooperative movement 
could not grow and make much pro-
gress in all States, The public workers 
perhaps did not take interest in the 
respective States. Take the examole 
of the farmers, the weaker sections of 
the society—the tribals—in any part 
of the country. Advancement of loans 
bv societies or by any agency of the 
cooperative in not going to help 
the farmer to improve his cerdition. 
Take, for example, my constituency 
which comprises hilly tracts. There 
are people from weaken sections of 
the society—the tribal reople. There 
are no means of subsistence profes-
sion or vocation. Th? farmers there 
and tribals, can take to dairying, 
animal rearing and milching of cows. 
They can give the milk to the coope-
rative societies to be sent to the big 
towns and cities. Similarly, from the 
jungles they can collect the forest pro-
duce such as Airida or gum of honey 
from which dyestuffs can be produced. 
That is not being done. The banias 
or traders do not pay money to the 
tribals for the produce that they 
collect. Instead, the same la being

W fcjg Cit463 md tOWAfc. Sgfris
cooperative society ddes not come for^ 
ward to help the tribals er farmers 
for processing the produce. The 
NCDC also does not care for them. I 

want to emphasise this. We do frot 
take proper care to see that whatever 
policies or programmes are taken in 
hand are implemented. They do 
not pay attentton to it at all. So, the 
constitution of the NCDC has to 
be broadbased. Formerly there, 
were a number of officials and a num-
ber of non-ofllciats only. But, th<re> 
were no representatives of the coope-
rative societies or representatives of 
the State Government and others 
Who know something about the co-
operative movement. I want only 
those who have got experience in the 
cooperative movement to be repre-
sented on the NCDC. They are 

forming general council and the board 
of management I would lequest the 
hon. Minister that he should moke use 
of the experience the intellect, and- 
study of the persons concerned m the 
future set-up of the National Co-ope-
rative Development Corporation.

With these remarks, I support the 
Bill

MR DEPUT Y-SPE AKER- Now, ths 
hon. Minister.

SHRI JYOTIRMOY BOSU* You can 
call me now and I would not insist on 
speaking during the third reading

SHRI ANNASAHEB P. SHINDE'
I am thankful to the hon. Members 
who have participated in tne debat4*. 
Shri Ramdeo Singh and Shri Aanat 
Rao Patll who spoke at the fag end 
of the debate made <*ome observations 
which were very reWant and I think 
theirs were very well informed obser-
vations. I am sorry to say that per-
haps many of the Members did not 
get sufficient time to look into the 
provisions of the Bill, and I would 
have very much welcomed informed 
criticism and informed observations 
All the same, I am thankful to the hon. 
Members for making some bread sug-
gestions in regard to the co-operative 
movement. But I would like to sub-
mit at this stage that the National Co-
operative Development Corporation isr
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not a co-operative society but it is an 
instrument evolved by the Government 
of India for helping the State Govern-
ment in regard to the development of 
the co-operative movement. There-
fore, one should not confuse this or-
ganisation -with the co-operative 
movement. The Natioal Co-operative 
Development Corporation is a very 
vital link with the co-operative move-
ment and it Is an ^effective instrument 
lor helping the co-operative move-
ment.

This House in its wisdom passed 
the original Bill in 1962. What is now 
being done is only to amend the Act, 
The basic principles and framework 
have been accepted. Perhaps during 
the last session or the session prior 
to that, we had brought forward an 
amending Bill to include the State of 
Jammu and Kashmir within the pur-
view of the parent Act, and this House 
had approved of that amendment and 
included Jammu and Kashmir within 
the scope of the Act.

In the meanwhile, the Public Ac-
counts Committee of the Fourth Lok 
Sabha, as I mentioned earlier in my 
preliminary observations, went into 
some of the problems of the National 
Co-operative Development Corpo-
ration and in its wisdom, this learned 
body made some observations and rais-
ed the question why there be a co-
operative department as well as the 
Nationtal Co-operative Development 
Corporation and whether it was not 
duplication and whether it was neces-
sary at all. In their wisdom they made 
a very wide observation. They did not 

go into merits of the case but they 
suggested or recommended to the 
Government of India that an expert 
body should be appointed to look into 
the functioning of the National Co-
operative Development Corporation, 
and they should also find out whether 
it is desirable to have such a body and 
whether it needs to bo abolished or it 
needs to be strengthened and so on. 
Basing themselves on these observa-
tions of the PAC, the Government of
India appointed, an expert committee 
under Shri Venkatappaiah who was 
then a Member of the Planning Com-

mission and wfoo is a very well 
known and knowledgeable person not 
only in the Held of economics but in 
the field of co-operatives. This com-
mittee went into the problems. I need 
not elaborate in this very much, 
thought I have voluminous material 
with me, because I would not like to 
take the time of the House.

But this committee has cited A 
number of instances and it has given 
an assessment of how the NCDC has 
been helping the States Government. 
For instance, they have referred to 
the Dantwala Committee on co-
operative marketing in 1966, which 
had made some very Important 
observations. They also had had an 
opportunity to make an assessment of 
the functioning of the NCDC and they 
said:

“We are glad to observe tiiat 
recently even within the limited 
resources available with it, the cor-
poration has embarked On several 
new schemes from out of its own 
funds outside the State Plan 
schemes. These measures have 
given impetus to the State Govern-
ments to hasten the pace of deve-
lopment of co-operative marketing 
and processing.. . .

Again, the corporation’s decision 
to subsidise the entire cost has led 
to the establishment of a promo-
tional and assessment cell in most 
of the appex marketing federations 
within a short period. These in-
stances prove that the corporation, 
given suitable assistance, can play 
a useful role in promoting the deve-
lopment of co-operative marketing 
and processing.” .
Then, the Administrative Reforms 

Commission had also gone into the 
problems of the NCDC, and they had 
also cited a number of instances and 
praised the functioning of the NCDC. 
Then in 1968 the Working Group on 
Co-operation of the ARC also appre-
ciated the functioning of the NCDC. 
Along with that, the All India Rural 
Credit Review Committee -went into 
its functioning in' 1969. They also ap-
preciated the role of the NCDC. This 
Committee based on its nwn *♦***««■
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also made a recommendation to the 
<&ovemment of India that tfcrttere is not 
only need for NCDC, but Govern-
ment riiould really give all support to
II and it should be strengthened and 
broad-baBed.

I do not know whether Shri Daga 
had time to go through the details of 
the report. Members are very busy 
sometimes. The Expert Committee 
made a very strong recommendation 
to the Government of India...

SHRI M, C. DAGA: If he reads cer-
tain chapters, he would find it for 
himself.

SHRI ANNASAHEB P. SHINDE: 
Public Accounts Committee reports.

SHRI M. C. DAGA: Not the PAC 
report. I was not talking of that.

SHRI ANNASHEB P. $HINDE: 
Even then, he has missed the main 
mark. The main recommendation of 
this Committee was that this organi-
sation should be strengthened.

SHRI M. C. DAGA: The main point 
made was whether it should remain 
as a P^y office to disburse amounts 
through the States or it should watch 
the activities of the societies.

SHRI ANNASAHEB P. SHINDE: I 
listened to him patiently; let him 
now do likewise.

SHRI M. C. DAGA: He is telling 
me that I have read some of the chap-
ters of this report,

SHRI ANNASAHEB P. SHINDE: 
First of all, I would like to tell him 
that as far as the routing of the 
funds is concerned, the PAC had 
made some observations and this Com-
mittee also upheld those observations, 
that the routing of normal plan 
funds to the State Governments should 
not be done through NCDC. I feel 
it should be done directly by the Gov-
ernment of India. This recommend-
ations has been accepted by Govern-
ment So these is no question of plan 
funds being routed to the State Gov-

ernments through NCDC now. So 
this has been accepted*

What X was submitting was that the- 
main recommendation of this Com-
mittee was that we should strengthen 
and broadbase it. After examining, 
it in detail, the Government of India 
came to the conclusion that it ig neces-
sary to strength this organisation and 
broadbase it. The Committee, of 
course, made a recommendation that 
this body should consist of 45 mem-
bers. When we in the Government 
of India examined it in detail we 
thought that if this body is to be a 
really representative body, other in-
terest should also be included in it.
So we came to the conclusion that a 
General Council of 51 members should 
be there.

A number of hon. members made the 
point that all these are nominations.
I do not know how hon. members 
came to this conclusion. As I said, 
earlier, this is an instrument evolved 
by the Government of India for help-
ing State Governments But are these 
people nominated persons’  Would the 
Chairman of the National Co-operative 
Union of India be a nominated per-
son’  He is an elected person m that 
organisation. Then the Chairman of 
the National Agricultural Co-operative 
Marketing Federation, the Chairman 
of the National Federation of . Co-
operative sugar factories, the Chair-
man of the All-India Federation of 
Co-operative Spinning Mills, the 
Chairman of the All India State Co* 
operative Banks* Federation—all these 
persons are elected persons.

SHRI M. C. DAGA: Please let us 
know how many nut of the 51 mem-
bers are elected.

SHRI ANNASAHEB P. SHINDE: 
These details are given there Please 
read the law. Eleven members are to 
be nominated by the Central Govern-
ment from the Chairman of State 
level. Co-operative Federations. 
These are all Elected persons, do I
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wonld like dispel the impression of 
lion* members that they are nominat-
ed persons, £11 these details are 
given in the BUI Itself. Hem. mem-
bers can Have a fresh look into it.

SHJRI P, G. MAVALANKAR 
(Ahmedabad): Out of the 51 mem-
bers, how many are elected?

SHRI ANNASAHE$ P. SHINDE: 
That will have to be calculated. I 
think it will come to 23-24. We can 
calculate. This is not a co-operative 
society. This is an instrument of the 
Government of India.

The second difficulty came that it 
this is to be a composite body it 
should be representative of the State 
Governments and along with non- 
officials there should be representatives 
ot banking institutions. There is the 
Reserve Bank of India. Many of these 
organisations are not technically offi-
cial organisations. It may be said that 
the RBI is an official organisation. 
But you know the relationship of the 
RBI with the co-operative movement. 
Wc know it plays a very important 
role there. Then there is the State 
Bank of India and now there is the 
Food Corporation because the co-
operative movement is involved in 
marketing of foodgrains. So, we 
thought that a representative of the 
Food Corporation should also be 
there; then we thought that a repre-
sentative of the Central Warehousing 
Corporation should also be there. All 
those who are concerned with the co-
operative movement have been includ-
ed in this. Therefore, the inference 
that this is mainly an official body 
will not be a correct inference as far 
as the composition is concerned.

Then, some observations have been 
made by the hon. Member, Shri Ram- 
avatar Shastri. He said that there 
should be some scope for nominating 
members who are really knowledage- 
able and'who know something about 
the co-operative movement. For in-
stance, he mentioned the name of Dr. 
Z. A. Ahmed. I have great respect 
for him; he is a very knowledgeable

person. Of course we are not discus-
sing personalities here* What is im* 
pprtaat is whetfctr there is provision 
to include some experts in such a 
body. There is a specific clause here 
mentioning “four members represent-
ing persons having special knowledge 
or practical experience in agricultural 
and co-operative development.*’ This 
is in addition to the representatives 
of the State Federations and the na-
tional level federation. That means 
there is a provision to include those 
who are directly representing the co-
operative movement and those who are 
elected representatives of the co-
operative movement, and at the same 
time, there is provision for including 
thdse who have highly specialised and 
expert knowledge. All these aspects 
have been taken into consideration 
while constituting the body.

An observation has been made that 
there should be a non-official either 
as President or Chairman. As I said, 
this is a Government instrument. It 
should not be mixed up with co-
operative unions like the national co-
operative unions. There, the Govern-
ment of India’s position is very clear. 
We wanted co-operative organisations 
without any Government interference. 
We want that co-operative organiz-
ations should be led by non-officials. 
But this is a Government instrument 
for helping the State Governments, 
Therefore, there is a provision. It is 
not a new one. The present set-up is 
this. The Agriculture Minister hap-
pens to be the Chairman and the 
other Minister of state who is in 
charge of this portfolio works as the 
Chairman of the Executive Com-
mittee. Now, only the designation has 
been changed: President and Vice-
IPresidcnt. fThe Minister /and the 
Minister of State would be the Presi-
dent and the Vice-President.

Then, our colleague Shri Daga said 
that we are appointing a Managing 
Director. We are not appointing a 
Managing Director. Already the post 
of Secretary is there, it was not pro-
perly understood. But this is an in** 
portant organisation lor helping the
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State Governments. We are only 
changing the nomertolaturef; instead of 
“Secretary”, we are saying “Managing 
Director.' So, there is no question of 
additional expenditure.

Another observation was made. I 
wish there was some truth in that 
criticism, because I am a person who 
will accept the critiism it there had 
been some truth in it. It has beexj 
said that there is too muh of unneces-
sary expenditure involved. X would 
like to say that the expenditure of the 
Corporation all along during the last 
three years has been less than one per 
cent Actually, 1 have got the figures 
from 1968-69 onwards. They are, 0.93, 
0.81 0.97, 0.90 and so on. That means 
less than one per cent It is expected 
that at least such a body may have two 
meetings in a year, but what does 
it matter? I know that the Indian 
co-operative movement has not, un-
fortunately, fared well in many Darts 
of our country. I accept that criti-
cism of Shri Doga. In many parts of 
our country, the movement remains 
stagnant; it is just domant; it is do-
cile. It is not functioning well. There-
fore, our approach is to see that the 
movement is really activised and 
special emphasis is laid in respect of 
the backward areas and the necessary 
efforts are made. But ultimately 1 
would appeal to the good sense of the 
hon. Members: the co-operative move-
ment is a non-official movement. 
There are limtations for official 
agencies for developing it. It is for 
you all and those people who are re-
presenting public opinion to give the 
necessary encouragement and non-
official leadership and see that the 
co-operative movement comes up in 
the backward areas.

The other important aspect of this 
Bill is that so far the National Co-
operative Development Corporation 
was helping mainly the co-operatives 
connected with agriculture; agricultu-
ral processes agricultural marketing 
credit, etc. Now, it has been decided 
that many sections of our society, par-
ticularly th4 weaker sections who are

engaged in fisheries, poultry, animal 
husbandry, etc., are covered. Some of 
these activities were not covered by 
the help and assistance which the 
NCDC was giving to the State Govern-
ments in the Past. It has now been 
decided that the activities which are 
carried on by the weaker sections of 
society like fisheries, diarying, animal 
husbandry, collection of forest pro-
duce, etc., which are pursued mostly 
by the tribals and others, should be 
made eligible for assistance of the 
NCDC to the State Governments.

Therefore, looking to the general 
fvamework of the Bill I do not think 
there is anything controversial at all 
in this Bill.

fa r o r  «ptt%
h *t  i  2*rr *rrc*fr s p r  j f r t
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SHRI ANNASAHEB P. SHINDE:

I know that our senior colleague and 
Parliamentarian Shri Bibhuti Mishra 
has strong feelings. He has been telling 
me that in some parts of the coun-
try the cooperative movement is do-
minated by vested interests. They 
are not broad-based. It is agreed 
on all hands that this should not be 
so and they should be democratic 
and they should be broad-based. 
These are the principles which are 
acceptable hundred percent to the 
Government of India. We do not 
support small societies which are 
formed by a handful of parsons or 
family societies or cooperatives of nar-
row groups. We want them to be 

broad4>ased and democratic* as I said 
before*
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According to otur Constitution, co-
operation is a State subject and that 
is the forum where It should be agi-
tated, 11 Shri Bibhuti Mishva 
wants the opinion of the Government 
o f  India I have made it clear and I 
say it again that the co-operative 
movemen should be really broad- 
based and should express the aspira-
tions of the common people in this 
country. Therefore, my advice to the 
State Governments would be to 
amend the law. We shall give them 
the necessary support....(Interrup-
tion). It is not a matter of laughter.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): I am only thinking about 
the co-operatives in the sugar sector 
and their prosperity at the cost of the 
consumers.

SHRI ANNASAHEB P. SHINDE:
1 will educate you on that also.

SHRI P. G. MAVALANKAR': C o
operation is a State subject. None the 
lebs he hab come with a Bill to amend 
the National Cooperative Development 
Art. While helping the States, the 
Government of India should see to it 
1hat the co-operative movement in 
the States is conducted on genuine co« 
operative lines.

SHRI ANNASAHEB P. SHINDE: 
There are no two opinions on that 
We have been having conferences of 
the Ministers of Co-operation where 
these basic principles were discussed 
and we shall again repeat it. On this 
there can be no two opinion. The 
scope of the Act is being enlarged so 
that we will be in a position to help 
the national federations and some 
State federations and some multi* 
unit co-operatives whose area of oper-
ation is more than one State. Such 
high level organisations will be eligi-
ble for receiving assistance from the 
Government.

SHRI M. C. DAGA; Can the NCDC 
watch the activities of co-pperatives 
working in the States or not? Is it its 
function or not?

SHRI ANNASAHEB P. SHINDE: 
First of all we do not extend direct 
assistance to the co-operatives. We 
pass on assistance to them through 
the State Governments but we have 
been very closely watching their acti-
vities.... (Interruptions). We give ad* 
vice to the State Governments. It is 
really a question of developing aware* 
ness in the non-official agencies to get 
the necessary support from the State 
Governments to the co-operative move-
ment.

I am again thankful to the hon. 
Members for the general support 
they have given to the provisions of 
this Bill. I have seen some of this 
notice of amendments which the 
hon. Members have given. We can 
discuss them at the appropriate mom-
ent. Since the broad provisions of 
the Bill are acceptable to all sections 
of the House, I hope they will give 
unanimous support to this Bill.

MR. DEFUTY-SPEAKER: The
question is;

“That the Bill further to amend 
the National Copperative Develop-
ment Corporation Act 1962, be tak-
en into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: We will
now take up clause by clause consi-

deration. To clause 2 there is an 
amendment by Shri Ramavatar Shas- 
tri. Is he moving it?

Clause 2— (Substitution of long title)

SHRI RAMAVATAR SHASTRI: I 
beg to move:

Page 1, line 16,—.
after “foodstuffs”  insert—

“,poultry and piggery feed” (16) 
npgzft 11
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ISmtr Vasant Sathe in the ChairJ

f f lm  JYO m M O Y BOSU: Mr. 
Chairman, I notice the Minister of 
Parliamentary Affairs loudly clap-
ping, perhaps with some motives. We 
do not want you to be anything but 
impartial. : Shri Eaghu Ramaiah 
should remember that you are a 
friend of ours too.

MB. CHAIRMAN: I have noted
that you also clapped.
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SHRI ANNASAHEB P. SHINDE:
I have no difference of opinion wifh 
Shri Shastriji in regard to the princi-
ples But I hope, he will appreciate, 
if the principles or the points which 
have been made are already a p ui; 
of tne present statute, whether there 
is a need of those amendments.

First of all, he has suggested that 
the words “poultry and piggery feed” 
should be added. In the original Act 
itself, it is stated “cattle fodder in-
cluding oil cakes and other concen-
trates” . “Cattle fodder*’ means feed 
for poultry feed for piggery. It in-
cludes that also It is a comprehen-
sive provision. There is already a 
provision in the Bill itself.

The other thing he suggested fc» 
after “meat” , insert “including pork” . 
In the Bill itself, it is stated, “meet 
whether fresh, frozen, dried or pre-
served;” . “Meat” includes pork also. 
“Meat" does not mean only goat meat 
or sheep meat Jn includes meat of all 
cattle.
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So, these provisions are already a 
part , of the present statute. I hope, 
he will appreciate that there is no 
need of these amendments. There is 
no difference of opinion on the prin-
ciples. There are already part of the 
present statute. I would request him 
to withdraw the amendment.

MR. CHAIRMAN: Is he withdraw-
ing it?

SHRI RAMAVATAR SHASTRI: Yes 
Amendment No. 10 was, by leave, 

withdrawn.

MR. CHAIRMAN: The question is: 
“That Clause 2 stand part of the 

Bill’.
The motion was adopted.

Clause 2 was added to the Bill.

MR. CHAIRMAN: Clause 3. There is 
an amendment by Shri Ramavatar 
Shastri.

SHRI RAMAVATAR SHASTRI: 1
am not moving it.

MR. CHAIRMAN: The question is: 
“That Clause 3 stand part of the 

Bill”
The motion was adopted.
Clause 3 was added to the Bill.

Clause 4— (Amendment of section 3).

SHRI M C. DAGA (Pali): I beg to 
move:

Page 3, line 7,—
after “Vice-President,” insert—

“having special knowledge of, or 
practical experience in agricultural 
co-operative development,’' (6).

Page 3, line 9,—
for “eight” substitute “three” (7). 
Page 3*-

omit lines 23 and 24. (8).
Page 3,— 

omit lines 35 to 39. (9).
Page 3,~~

Omit lines 45 to 47. (10).

Page 4, line 1,—
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for “three” substitute “Two", (11) 
Sir I made my speech but, I think, 

the hon. Minister has not given any 
reply to the question which I raised.

In Cfciuse 4, it is stated:
“a President and a Vice-President, 

both to be nominated by the Cen-
tral Government;”

I want to add the words, “having 
special knowledge of, or practical ex-
perience in agricultural co-operative 
development.” Whom do you want to 
nominate? The persons who have got 
practical experience should be nomi-
nated. It should not be that anybody 
can be nominated. He must have 
special knowledge of, or practical ex-
perience in agricultural co-operative 
development. That is why I have 
moved this amendment.
Both President and Vice-President are 
to be nominated.

tfirer t k  51  v t  d r i f t s

fTO’ | I

Out of 51 members the General Coun-
cil will have, eight members are to 
be nominated by the Central Govern-
ment from government offices; then 
the Deputy Governor of the Reserve 
Bank is also a government employee; 
the Managing Director of the State 
Bank is also a government employee; 
then a member representing banks to 
be nominated by the Central Govern-
ment; then four members representing 
persons having special knowledge of, 
or practical experience in, agricultural 
cc-operative development, to be nomi-
nated by the Central Government.

aft w 'lV r  wrar $  s m V  arcr 
w  | 1 ^rr
a jm r ? Tftere 
% 41 qft fu lf i l l  
mr 51 f  1 wm 51
•ft jftffcr 1% w et
«wr t w t  frtr ?
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f i s a t w t  v m  * 4  f m  t  ?

IShrl m . C. Daga]

You say that co-operatives are a 
State subject. Then what will be the 
function? Will it have only one func-
tion, that is, to disburse the amount?

ifwrc? HvraFtw *51& 3r
,^|r t  ft> a v  ^
^sfartr i

% wr* t  firor
t  ftf i t

m  t

|  i wra qst 74

JWT W FI WT JW ?

X ask whether you pay that amount 
to the Government or not. What is 
the necessity of having this body 
when all are nominated? Then he 
says:

“ three members representing 
rational level organisations engaged 
or interested in the promotion and 
development of co-operative pro-
grammes ..

Then, the managing director.

tff*Fa*FTsrrcr*m s r t w  t  ^  
W  *F̂ TT ? ‘t o  
V$lf€t 3ft igUTS1

m wmft *rrs»ft ft  t̂- 
wq^fer i sft inwr
q»Wflfc* t ot  I?

What is the function of the Co-opera- 
tivo Department? You say that it is 
a State subject—co-operatives. Then 
why do you try to have this body 
with such a big General Council? 
Why should there be a Managing 
Director? Why not a Secretary? The 
Managing Director will receive more 
money? Can you tell me what will 
be the administrative expenses?

« t < P t T | T O T r  i o * r m  * o  $  i .  
*rr  ■ftnw lfc*
w o t  SRfV g f  $, ®t€rwt#

a p ft jt  |  1 w rrftersp sit

^To tfto ifto i t o i

I ?  *to ^
51 w w P u it % W ^ T  faflWI % H H

-- r> ...  ̂ ... . - «s - *v «v. .$FtT, F R fn  WKH1 *T O T  *TW5*T
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m  m r & y $  ^
fflx  fFrrrr ^ tt  i
f^rtr $ }  fn?ftsR fe*rr f ,  
w T r <ftr  t o s p t  «it

There should be only one meeting and, 
if it is necessary, there may be two.

Then, take this one* “There shall be 
a Board of Management of the Cor-
poration . . . ” There will be a General 
Council and then a Board and the 
Board consists of 15 members. This 
Board will consist of three members 

of the General Council to be nominated 
by the Central Government. All these 
are Members. I am not able to under-

stand this.

?fr *frfe*r T s r tfi  ft*ft  1

Whatever the object that was visua-
lised, was not fulfilled.

$  trap j? I
#0 ^to #0 W IT

| 74
sfrr ^ t  v m  % t ,  f w r r  w e  
tit w m  *r | vftx f r o  w m  % 
i t o  f f a r  1 «mr 2 5 - 3 0  

^ € t  ^  ^ Tft sFrnt »

So, I have given my amendments. 
The President and the Vice-Presi-
dent—they should be elected.
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SHRI ANNASAHEB P, SHWPE: 
In my main repiy I have already 
covered many of the points.* But 
siace the hon. Member seems to be 
somewhat agitated and has given 
amendments, I would like to say that 
the recommendation of the Expert 
Committee itself was that the present 
NCDC’s structure needs to be broad- 
based and the intention was, suppose 
the Government has to take any deci-
sion regarding helping the co-opera-
tive movement in any State, they 
should be advised by non-officials, 
other financial bodies and other con-
cerned organizations and central agen-
cies which are closely associated with 
the cooperative movement. There-
fore, they have suggested that it 
should be a body of 45 members. The 
only addition the Government has 
made is of six more members because 
the intention of the Expert Committee 
was that everybody concerned with 
the cooperative movement in India 
should lie associated with the General 
Council When we examined the 
spirit and the intention with which 
the Expert Committee made this re- 
oomir»ei^lation, we thought that it 
should be desirable to include some 
more representatives. Whether it is 
to be of 45 or 51, there is not much 
difference.

I would just now read out with 
your kind permission the names. If 
anybody here could say that these 
are redundant names and these are 
not necessary, I am prepared to ac-
cept the argument. President and 
Vice-President as I have already 
said, they would be Ministers because 
this is a Government organization 
and not a cooperative society. Then 
eight members, ex officio, to be nomi-
nated by the Central Government 
from such of its Ministries dealing 
with economic matters as it may 
think fit.

SHRI M. C. DAGA: Is it men-
tioned here that the President and 
Vice-President shall be Ministers?

SHRI ANNASAHEB P. SHINDE; 
Yes, it is there in the Act itself.

Suppose, when we discuss the ques-
tion of helping the cooperative move-
ment and if the concerned Ministry’s 
representatives are not there, then it 
involves «  lot of red-tape and if the 
officers are already involved, then 
they understand what is the purpose 
of helping and if they want to raise 
any objection, they can do so at the 
meeting itself, Therefore, all the 
economic Ministries are involved in 
this. w -

Then, the Deputy Governor of the* 
Reserve Bank is there. As I said 
earlier, the Reserve Bank is very 
closely associated for several decades 
with the co-operative movement in 
India and it is one of the special res-
ponsibilities laid down by the statute 
itself for the Reserve Bank to help 
the cooperative movement. There-
fore, the Governor of the Reserve 
Bank is included. Then, the Manag-
ing Director of the State Bank, Again, 
the same observations which I made 
with regard to the Reserve Bank 
equally apply to the State Bank. 
Then, the Managing Director of the 
Foori Corporation, the Mar:* ting 
Director of the Central Warehousing 
Corporation, the Chairman of the In-
dustrial Finance Corporation, a mem-
ber representing banks to be nomi-
nated by the Central Government—* 
because there are other commercial 
and nationalised banks which also 
need to be represented.

I have already read out the list of 
the non-official organisations to be 
given representation the Chairman 
of the National Cooperative Union, 
the Chairman of the National Agri-
cultural Co-operative Marketing Fede-
ration, Chairman of the National 
Federation of Co-operative Sugar 
Factories, the Chairman of the All 
India Federation of Co-operative 
Spinning Mills and the Chairman of 
the All India State Co-operative 
Banks’ Federation. All these bodies..



" M r  s‘ aNt.aSSNf-:
Btti Amtft.) Blft

of^tlse' Hiaiuse' tb withdraw
.are very dose^r associated with the ^

.. T ^ r  tis&tK ^ i?/.
■ . «»p ' 3WW'  ■ » »  **>■■;■■'■■■■■-
*. o f '% e: recommend^ons: o f  the <*-" .■■ CHAIRMAN: These
^ ■ t r n i m ^ U  very & * m * m  meh&are withdrawn,** leave of tH#1 

1 hope Q&.1M& Meriiber, Mr. Daga House.
wftlipprfcdafeandt !1h!bpe he willnot .
press his amendments. About expen- Amendments Nm. 5 to 11 t»ere, bg

leavewithdrawnditure, I have already said about this.

SHRI M. C  DAGA: Please excuse 
me for interrupting you. I  have said 
that the NCDC has been given Rs. 74 
crores or more. This is the amount 
given from the Central Government. 
I  wanted to know whether the NCDC 
will be able to pay this back, whether 
it will be in a position tb repay this 
amount This is more now and this 
was Rs. 74 crores up to 1971. How 
will it pay back?

SHRI ANNASAHEB P. SHINDE: 
I think there seems to be some sort 
of misunderstanding with the hon. 
Member. All the loans which are 
advanced by the National Coopera-
tive Development Corporation to the 
State Governments are repaid except 
one small item of about Rs. Z or Rs. 
4 lakhs, which is pending with the 
Himachal Pradesh Government. That 
is also due to bifurcation of some 
areas from Punjab. Because of the 
dispute regarding bifurcation, veri-
fication etc. is being carried out and 
all the amounts and every single pie 
will be repaid according to the sche-
dule. All the amounts are received 
back and there is no default as such. 
Therefore, there should not be any 
kind of misunderstanding in the 
minds of the hon. Members. Some 
amounts are advanced on the guaran-
tee of the State Governments. This 
is the only clarification which I wan-
ted to make. I request him hot to 
press his amendments.

SHRI M. C. DAGA: I am not
prasriitg my amendments.; I seek 
leave of the House to withdraw my 
-*i^ndmeftts.:1'■■■■'■ : ‘ "

■ ,.to*
MR. CHAIRMAN: Now the Question 

is:

.. “That Clause 4 stand part of t£» 
Bill.”

The motion was adopted.

Claim 4 was added to the BUL

Clause 5 was added to the BUI.

MR. CHAIRMAN: Do you want to 
move amendment to Clause & Mr. 
Daga?

SHRI M. C. DAGA: No, Sir. I do
not want to move.

MR CHAIRMAN: There are xrt 
amendments. I will put Clause 6 ter 
vote.

The question is:

“That Clause 6 stand part of the
Bill.”

The motion was adopted.
Clause 6 was added to the Bill.

Clause 7 was added to the Bill.

MR. CHAIRMAN; On Clause 8 
there is an amendment by Shri Ram- 
avatar Shastri. Are you moving?

SHRI RAMAVATAR SHASfRI: No, 
Sir, I am not moving it.

MR. CHAIRMAN: There are no 
amendments. I will put Clause 8 to 
vote. The question Is:

“That Clause 8 stand part o f ' tihi
Bill.”

The motion, was adopted

Clause 8 was added to the B&l
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MR. CHAIRMAN: Clause 8. Shri MR. CHAIRMAN: The QueMion ia: 
Daga, ate you moving amendments
Nag. 13, 14 and 15? “That Clause U, aa amended

SHRI M. C. DAGA: N o, Sr. sUndl *** of the BUI”.

MR. CHAIRMAN: All right I will 
put Clause 9 to vote. The question is:

“That Clause 0 siand past of the 
Bill.”

The motion wan adopted,
Clause 9 was added to the Bill. 

Clause 10 was added to the Bill

t o  vfrrrrtter x t m i t s
% I $

$ £ ? jw
t o ; %
*fofaf«r w  $  xm srftm *tt 

i
MR. CHAIRMAN: Shri Barupal

has asked for some clarifications on 
this Clause.

SHRI ANNASAHEB P. SHINDE: I 
would like to clarify his point. The 
Federation has not come into being. 
But we propose to have this Federation 
because, we ourselves, are supporting 
the Federation. Because of this law 
now. we shall be in a position to give 
financial assistance to that Federation. 
There should be no difficulty about 
that. My amendment is very simple. 
It is a technical one.

I move:

Page 6, line 33,—
for “debentures'* substitute—

“bond or debentures, or both” (5)
MR. CHAIRMAN: The question is: 
Page <?, line 33,—
/or “debentures** substitute—

‘‘bonds or debentures, or both", <5)

The motion was adopted

Clause 11, as amended., was added to 
the Bitt

MR. CHAIRMAN: We shall now
take up clauses 12 to Id. There are 
no amendments to clauses 12 to 16. 
The question is:—

‘That Clauses 12 to 16 stand pfcrt
of the Bill” .

The motion was adopted.

Clauses 12 to 16, were added to the 
Bill

Clause 1—Short title and com- 
mencement.

MR. CHAIRMAN: I now come to
clause 1. There are three amend-
ments to Clause 1.

SHRI ANNASAHEB P. SHINDE: 
There is a technical amendment. This 
Bill was drafted in the year 1073. But, 
since we are now in the year 1974, 
a slight amendment is necessary. On 
the advice of the Law Ministry lines 
d and 9 on page 1 have been omitted. 
I move:

Page 1,— 
for line 4, substitute—

“Corporation (Amendment) 

Act, 1974” . (2)

Page 1, line 7,— 
omit "and any reference* (3) 

Page 1,~

The motion w&s adopted. omit lines 8 and 9, (4)
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for line 4, substitute—

‘‘Corporation (Amendment)

Act, 1974”. (2)

Page 1, line 7,—

omit “and any reference” (3)

' Page 1,—

omit lines S and 9. (4)’

The motion was adapted.

MR. CHAIRMAN: The question
is:

“That Clause 1, as amended, stand 
part of the Bill” .

The motion was adotyted.

Clause 1, os amended, was added 
to the Bill

Epacting Fonnula

MR CHAIRMAN: I now come to
JSnacting Formula.

SHRI ANNASAHEB P. SHINDE.
I move:

Page 1, line 1,—

for “Twenty-fourth Year*' subs-
titute—

“Twenty-fifth year” (1)
MR CHAIRMAN: The question

is:

Page 1, line 1,—
for ‘Twenty-fourth Year” subs-

titute—

‘Twenty-fifth Year”. (1)

The motion was adapted.

MR. CHAIRMAN: The question
is:

‘That the Enacting Formula, as 
amended, stand part of the Bill.”

The motion was addpted.

The Tine was added to the Bill

SHRI ANNASAHEB P. SHINDE; X 
beg to move:

“That the Bill, as amended, be 
passed” .

MR. CHAIRMAN: Motion moved:
“That the Bill, as amended, be 

passed” .

WWY9T STOW : ffWfRf 
% ^fr t  f r
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SHRI ANNASAHEB P. SHINDE 
Unfortunately the Federation to 
which the hon. Member is referring 
is not m existence at present, and, 
therefore, we could not make a pro-
vision. But /we have all the s>ympv 
th'es for the labour co-operatives, and 
when the federation comes into bemg 
we shall come forward at an 
appropriate stage with an amendment 
to the Act to provide for inclusion of 
the representatives of the federation 
Even without the amendment we 
shall explore the possibility whether 
in the category of experts who are to 
be nominated or of persons who have 
knowledge of the co-operative move-
ment. works as representatives of the 
co-operative federation which may 
come into existence in the near 
future, we can include a representa-
tive of the federation as one of the 
members of this general body. We 
shall be most sympathetic in regard 
to this.
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MR. CHAIRMAN: The hon. Minister 
has said that be will consider the 
matter.

The Question is:
“That the Bill as amended, be 

passed”.
The motion was adopted

16.28 hJto.

PRESIDENT IAL AND VICE-PRESI-
DENTIAL ELECTIONS (AMEND-

MENT) BILL

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
H R GOKIIALE). I beg to move.

4 lhat the Bill to amend the Presi-
dential and Vice-Prebidential Elec-
tions Act, 1952* as reported by the 
Joint Committee, be taken into con-
sideration \

Experience m the past regarding 
Presidential election has not been an 
altogether satisfying one m view °* 
the unseemly spectacle of innumeiable 
frivolous nominations being filed by 
persons m a lighthearted manner and 
the equally unedifying spectacle of 
election petitions being filed in muc& 
the same lighthearted fashion* It was, 
therefore felt that m order that the 
highest office of the Head of the 
State is not dragged into needless con-
troversy because of Hhe aforesaid prac-
tices, it would be necessary to in-
corporate in the law relating to Presi-
dential and Vice-Presidential elec-
tions. provisions which would operate 
as effective check? both against frivol-
ous nominations and lighthearted elec-
tion petitions. With this end in view,
3151 LS—10

a Bill was introduced in Parliament, 
the salient features of which were as 
follows.

(1) A prospective Presidential candi-
date should get the support of 
at least forty electors of whom 
at least twelve electors shall be 
Members of Parliament and at 
least twenty-four shall be 
Members of State Legislative 
Assemblies. A prospective Vice- 
Prebidential candidate should 
get the support of at least ten 
electors.

(2) A prospective candidate should 
deposit a sum of two thousand 
five hundred rupees, which 
amount shall be liable to be 
forfeited in case the candidate 
fails to secure one-sixth of the 
number of votes necessary to 
secure the return ot a candidate

(3) There should be a minimum of 
forty electors joined together 
as petitioners for challenging 
an election to the office of Presi-
dent and of these forty electors 
at least twelve should be Mem-
bers of Parliament and at least 
twenty-four should be Members 
of the State Legislative Assemb-
lies There should be a mini-
mum of ten electors joined to-
gether as petitioners for chal-
lenging an election to the office 
of the Vice-President

(4) The ground relating to the 
offence of bribery or undue in-
fluence for challenging an elec-
tion to the office of President 
or Vice-President should be 
omitted altogether,

(5) The fact that the nomination of 
any candidate (other than the 
successful candidate) who has 
not withdrawn his candidature 
has been wrongly accepted 
should no longer constitute a 
ground for declaring the elec-
tion of a candidate to be void 
unless such acceptance has 
materially ejected the result of 
the election.


